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Alt rDati ve Jobs for persons workinC 
under Farakka Barrare Project 

t313. SHRI ZAIN'AL ABEDIN: 
Will the Minister of IRRIGATION be 
pleased to state : 

(a) the number of those who are 
still working under the Farakka Bar-
rage Project as Muster Roll wo,rkers 
and employees ; 

(b whether his lV~inistry propose to 
provide those Muster Roll workers 
and employees with alternative jobs in 
the Farakka Super Thermal Power 
project; 

(c) if so, the details thereof ; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IF THE 
MINISTRY OF IRRIGATION (SHRI 
RAM NIW AS MIRDHA) : (a) The 
Farakka Barrage Project h as Oll its 
roll, at present, 3131 l'mph>yees (both 
regular and Workcharged) and 732 
Muster Roll workers. 

(b) to ( d ) Ministry of _ Energy has 
been requested to ~rovicle alternate 
jobs for the Muster Roll workers and 
other worksharged emoloyees of the 
Farakka Barrage Project ill Farakka 
Super Thermal Power Station. 

SHRn ZAINAL ABEDIN: The 
muster roJ! staff of the Farrakka Bar-
rage Project ·have Deen discharging 
their duties f-or a long period, six 10 
seven years or mC!re. This len~th of 
period itself proves tl~at the work 
whi<:h they have to perform is not at 
all of a casual nature: it is rather of 
a permanent nature. rt means that 
though the work is of a permanent 
nature, the workers are not, and they 
are thus being deprived of all the faci-
lities wfhich a regular worker can enjoy 
as a matter of .right. In view of this, I 
would like to knO\V whether any sur· 
vey is proposed to be made to ascer-
tain how many vacancies are of I)er-
manent nature, and whether his 
Ministry is in a position to treat these 
muster roll workers, discharging 

duties against certain 
the regular staff. 

SHIH RAM NISW AS 

vacancies as. 

:rvIIRDHA: 
Sir, the Farakka Barrage has been 
in operation for a long tUne and is 
going to be completed in 1985. In 
the process of construction, large 
number of Muster Ron Employees 
were appointed and we are nlaking 
all efforts, firstly to absorb them in 
our own EStablishments, and then, if 
that is not possible, in various other 
Government esta blislunents under-
the rules. Just to give one exampler 

in 1980, out of the Muster R'oll Staff 
running to about 1,600 with service of 
two years or more, 850 persons who 
were on the Muster Roll had been taken 
to fill up such posts. That meCins we 
have already taken up 850 01. such 
persons on the work-charge staff 
which gives them better facilities and 
better emoluments. We are in con-
stant touch with the Ministry of En-
ergy, with the Central Jndustrial Se-
curity Force, other projects in the 
neighbouring States to see that when 
the work comes to a dose, these per-
Sons are absorbed in these projects 
on a priority basis. 

SHRI ZAINAL ABEDIN : Sir, on 
24th July, 1974 in reply to Unstar-
r-ed Question No. 355, the then Depu-
ty Minister in the Ministry of Irriga-
tion aIld poWer, Shri. Sidheswar 
Prasad, said: 

"The extent and manner of absorp-
tion of the surplus Staff of Farakka 
Barrage in t~ Thermal Power Pr -. 
ject will be considered at the 
appropriate time, when the cvn-
struction work is taken uP." 

He gave this aSSUran~e at a time 
when the construction work of. the 
Thermal Power Project was not even 
started. After that eight to nine 
years have passed. The construc-
tion work is gradually going to b 
completed, but tha appropriate time 
has not yet come and the Question of 
absorption of the rurPlus Staff of 
Farakka Barrage ProJe~t has not 
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been considered that is, the Go ern-
ment is now retreatin2' from its as-
.surance. 

On 15th December, 1981 the Minis-
ter of state for Energy, Shri Vikram 
Mahajan, said again in reply to Un-
.starred Question No. 3822: 

"The National Thermal Power 
Corporation has agreed to consider 
these employees for their employ-
ment at their Farakka Super Ther-
mal Power Project ~ubje.!t to their 
suitability for the vacancies that 
arise and their names being re-
ceived through empl.l yment ex-
change." 

Sir, now the Minister says that the 
Ministry of Energy has been reQ.uest-

.ed to provide alternative jobs. Sit' 
this is a clear departure from the 
decision. However, now it so haP-
pens that the recruitments on CLlsual 
basis are being made, w ithout any 
knowledge of the local Employment 
Exchanges from outside. The local 
Employme~t Exchange is not Clsked to 
send names of the suroll1s starr re-
gistered with them. 

In support of such recruitments 
from outside, the Thermal Power pro-
ject authorities argue that according 
to the rules for recuitment on casual 
basis. '. 

MR, SPEAKER: DO yo~ think it is 
a question Mr. Abedin? It is an 
oration or a question? 

SHRI ZAINAL ABEDIN: I am put-
ting my question, Sir, 

DR. SUBRAMANIAM SWAMY: 
Sir, this is called dialectical materia-
lism. 

MR. SPEAKER: This is not 1 he way 
1.0 put a question. 

SHRI ZAINAL ABED1N: Sir, I 
would, therefore, like to know whe--
ther the Hon. Minister intends to take 
up the matter with the Ministry of 

Energy mOle elI ctiveiy so that the re-
cruitment on casual b~sis from out-
side totally ignoring the local mploy-
ment exchange is stopped c.ind a1 0 
whether the assurance of the Irriga-
tion Ministry, as I have stated ear-
lier, will be implemented within a 
time limit? 

MR. SPEAKER': This Question is 
not to be answered. 

SHRI ZAINAL ABEDIN: Why, Sir? 

MR. SPEAKER: This is ot jn 1he 
type of a question. ('an 1 al1vY'! 2 

long orati ~Jn for a question? Should I 
allow? If you like I ran anow it, but 
this is not the way to D'lt n qUeStiOll. 

SHRI SATYASADHAN CH. KRA-
BORTY: Sir, it is a long question, 
but to balanCe it you should allow a 
short answer, 

PROF. MADHU DANDAVATE: 
Sir, he is entitled to },n0w ·whether 
the Han. Minister agrl! E'S wi1 h his 
speech or not? 

MR, SPEAKER: Th8t. is right. 
You Can say whethc:' you agree with 
his speech or not. 

SHRI RAM NIW AS MIRDHA: 
Well, Sir, I wholly agree with his 
speech and his suggestion, Not onlY 
agree, Sir, we have acted aD what 
the Hon. Member has state(l 1hat we 
sh,ould approach the Ministry of 
Energy. We have already approach-
ed tlhe Ministry of Energy at the 
Secr>etary's level and at the Ministers 
level. I have to. make a hi It speech if 
I have to give details cf all efforts 
that we are making in the neighbour-
ing states-in Bihar and uttar Pra-
desh . In all the projects 1hat are 
going on there, we have request~d 
1fuem to take these steps, 




